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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI
+  W.P.(C) 2738/2024 

ALEX TOUR AND TRAVEL PRIVATE LIMITED  ..... Petitioner 
Through: Mr. Yogendra Aldak, Mr. Yatharth 

Tripathi, Advocates. 

versus 

DEPUTY COMMISSIONER, CGST,  
UTTAM NAGAR DIVISION                                   ..... Respondent 

Through: Mr. Anurag Ojha, SSC with Mr. 
Subham Kumar, Advocate. 

CORAM:
HON'BLE MR. JUSTICE SANJEEV SACHDEVA
HON'BLE MR. JUSTICE RAVINDER DUDEJA

O R D E R
%  03.04.2024 

1. Petitioner impugns order dated 29.12.2023, whereby the Additional 

Commissioner had rejected the request of the petitioner for grant of interest 

on the delayed payment of refund for the tax period 2018-19. 

2. Learned counsel for respondent submits that pursuant to issuance of 

notice in these proceedings, the matter was re-examined by the Deputy 

Commissioner and interest for the said period has been duly sanctioned. He 

submits that not only for the said period, but refund has also been sanctioned 

for the tax period 2019-20. The interest has been computed and a pay order 

in the sum of Rs. 17,70,132/- dated 02.04.2024 has been issued. A copy of 

the order dated 02.04.2024 and a cheque dated 02.04.2024 has been 

produced in Court. The same is taken on record. 

3. Learned counsel for petitioner submits that since the grievance of the 
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petitioner has been redressed, he does not wish to press the present petition 

any further.  

4. The petition is consequently dismissed as withdrawn. 

SANJEEV SACHDEVA, J

RAVINDER DUDEJA, J
APRIL 3, 2024/vp
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